6435 Calling Attention
To matter of Urgent
Public I'mportance

[Shri Manubhai Shah]

section (1) of section 639 of
the Companies Act, 1956.

(2) A Review by the Government
of the working of the above
company, [Placed in Library
See No. LT-1998-60].

AMENDMENT TO MINES RULES

The Deputy Minister of Labour
(Shri Abid Ali): I beg to lay on the
Table, under sub-section (7) of section
59 of the Mines Act, 1952, a copy of
Notification No. GSR 228 dated the
27th February, 1960 making certain
amendment to the Mines Rules, 1955.
[Placed in Library. See No. LT-19998/
60].

ESTIMATES COMMITTEE
SEVENTY-SIXTH REPORT

Shri Dasappa (Bangalore): I beg to
present the Seventy-sixth Report of
the Estimates Committee on the Minis-
try of Scientific Research and Cultu-
ral Affairs Part I—Council of Scienti-
fic and Industrial Research.

12°06 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
ExpLostoN IN Hmrr DorLoMITE MINES

Shri 8. M. Banerjee (Kanpur) Un-
der rule 197, I beg to call the atten-
tion of the Minister of Labour and
Employment to the following matter
of urgent public importance and I
request that he may make a statment
thereon:

“The explosion in the Hirri Dolo-
mite Mines in Madhya Pradesh
on the 2nd March, 1960.”

The Deputy Minister of Labour
(Shri Abid Al): As the honourable
members are already aware, the re-
grettable explosion took place in the
Hirri Dolomite Mine at 11-30 am. on
the 2nd March, 1960.

From the enquiry it has been found
that while two workers were drilling
a shot hole, the crow-bar accidentally
struck presumably an unexploded
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charge left in the toe of a shot-hole
and caused an explosion. Consequently
two drillers were killed instantane-
ously and two other persons received
minor injuries. The latter two were
treated at the Bilaspur Government
Hospital and discharged.

About 1,000 persons are employed
in the mine and the accident has not
resulted in any unemployment.

Shri S. M. Banerjee: I want to ask
only one question. I want to know
whether any ad hoc compensation has
been paid to the families of those who
are dead.

Shri Abid Ali: I do not think. What-
ever was due to them according to
the Workmen’s Compensation Act
must have been paid to them.

Mr. Speaker: He is not aware.

Shri S. M. Banerjee: I gave notice
ten or twelve days before. I am aware
of the Workmen’s Compensation Act.
That will take four months. I want
to know whether any ad hoc compen-
sation has been paid or not.

Mr. Speaker: He said that he is not
aware. The hon. Member may table
a question.

Shri S. M. Banerjee; That will take
another fifteen days.

12:07 hrs.
*DEMANDS FOR GRANTS—contd,
MINISTRY OF EXTERNAL AFFams—contd.

Mr. Speaker: The House will now
proceed with the further discussion
and voting on the Demands for Grants
under the control of the Ministry of
External Affairs. We have got 1 hour
and 40 minutes. I understand the
Prime Minister would take 40 minutes

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I think that would be ample.

Shri Braj Raj Singh (Firozabad):
May I suggest to you to please ex-
tend it by half an hour so that more
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members can get
speak.

opportunities to

Mr. Speaker: Out of 1 hour 40
minutes the hon. Minister will take
only 40 minutes. So, we have got one
hour and not half an hour. I will give
opportunities to members during this
one¢ hour. Now Shri Thanu Pillai will
continue his speech.

Shri Thanu Pillai (Tirunelveli):
The Ministry in charge of External
Affairs, the officers and men, deserve
the congratulations of this House for
the able manner in which they have
been conducting the affairs of that
Ministry. Our Ambassadors abroad
and our men at headquarters are not
trained in the art of conventional dip-
lomacy of hiding one thing and speak-
ing another. Our people have been
trained in the traditions of our coun-
try and the ideology of our country,
of dealing with everything above the
table and nothing under the table.
With this handicap they have been
doing a good job, and that too at a
time when from an unexpected quar-
ter, a very friendly quarter, something
extraordinary happens which is like
a bolt from the blue. It is shocking
because it is friends who are doing
this harm to the peace and tranquil-
lity of our country, and it rightly agi-
tates the minds of the nation. But,
there are problems and problems and
solutions have to be found. The im-
mensity of the problem requires a
much calmer thinking and calmer ap-
proach than would be permitted
otherwise. In Parliament there arc
parties with various ideologies and
the approach to the problem by the
other parties naturally varies and as
they are opposed to us they are also
opposed to our approach and our
ideology.

Mainly the Communist Party and
the Conservative Party, which is hav-
ing the name the Swatantra Party,
and many other in between like the
PSP and Ganatantra Parishad have
got their say in the matter. Their ap-
proach could be understood only if
we understand their fundamental and
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basic principles. The Community Party
is wedded to an ideology which al-
ways uses this forum for abusing the
Anglo-American bloc and western de-
mocracy. We are a non-aligned people
and hon. friends from the Swatantra
Party and others of their hue always
criticise and abuse Russia and the
Communist countries. They say that
they are endorsing non-alignment.
But they do so with a lot of reser-
vations. They are emotionally and in-
tellectually aligned to one or the other
of the blocs. The Communists are
aligned to the Russian or the Com-
munist block and the other rightists
are aligned to the capitalist group or
the Anglo-American bloc. With that
bias they approach these problems,
apply their mind and criticise our ap-
proach.

The |present difficulties on our
borders are also made use of by the
Opposition for furthering their ob-
jective and approach. People who do
not accept non-alignment only pre-
tend that they are non-aligned. They
are supporting non-alignment to the
extent that India is not aligned with
one or the other of the blocs. To that
extent they are giving their support
in a way.

There were objections raiscd to the
invitation extended to the Chinese
Prime Minister. Hon. Members, Shri
Mahanty and Shri Imam, raised the
question whether the policy has been
reversed or changed. The hon. Prime
Minister in his letters has never said
that he will not meet the Prime Minis-
ter of China. He has never rejected
the offer of a meeting and negotia-
tions with the Prime Minister of
China. He had only suggested that it
would be better if certain actions were
taken  before they met. There
was no ultimatum_ There was
no condition. It was only a
suggestion. If all the suggestions of
our hon. Prime Minister could be
acted upon by others there would not
be this trouble. Because they do not
respond to our suggestions it does not
mean that we should not speak to
them or invite them; nor does it mean
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[Shri Thanu Pillai]
that there is a reversal of policy or
approach.

Another point was raised by an hon.
Member belonging to the PSP, Shri
Dwivedy, that it was an invitation by
the Government of India and not by
the people. He made certain obser-
vations. I beg to submit that those ob-
servations, namely, that he is not
wanted and is not invited or that he
should be the guest of the State and
not of the nation are not in keeping
with the culture, tradition and dignity
of our nation. It is not our practice.
They very often quote Mahatmaji.
He never said that we should even
think of the adversary or the oppon-
ent or of a man who has not agreed
to our proposition in a different way
than of being very friendly with him.
In our epic, Ramayana, you would be
knowing, Sir, that Rama told Ravana
to go and come the following day
when he was completely disarmed.
That is our tradition. Even to the
enemy we are very kind. The Chinese
people and the Chinese Government
are not enemies, though we have got
differences of opinion with theem.
From that point of view I would like
to submit that the hon. Prime Minis-
ter can take credit, in spite of all that
is being said by the Opposition, that
the country is completely behind him.
Wherever we go we find that the peo-
ple are anxious to see that this ques-
tion must be solved and solved peace-
fully, possibly excepting the few who
think that if there is war or if there
are possibilities of war they can earn
a little more through war situations
and contracts.

On the question of settlement of
disputes with China through peaceful
means hon, Members yesterday ex-
pressed some doubt as to whether a
policy of non-alignment will hold
good any further. But they are not
categorical in saying that we must
give up this non-alignment policy.
They were straining their nerves to
say that situations have changed, the
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conditions have changed and there-
fore we must look to the other sides
and receive aid. Why this fear com-
plex? The Party to which my hon.
friend, Shri Imam belongs criticised.
Government for having received eco-
nomic aid. They said that it will lead
to a sort of moral obligation or morat
subjugation. Today they say that the
time has come for us to go whole hog
and not only take economic aid but
also military and other aid. What does
it mean? They do not want us to
take only economic aid but take all
kinds of aid. Have they come to the
conclusion that the independence of
India is no more feasible and there-
fore we must become the trucks of
other trains for them to travel in
them? I wish to know whether that
policy of non-alignment is being en-
dorsed by them or is being opposed
categorically. They should not mince
words.

We are at the moment being sub-
jected to a test, We were telling the
countries of the world whenever there
was a dispute that these disputes
should be settled by peaceful means
and not by resort to violence and war.
Now Goa and Pondicherry, Pakistan
and China are problems which are a
test to us. In Pondicherry we have
won through peaceful means and Goa
is a problem to be settled yet. Some
hon. Members think that in the case
of small countries we can be non-viol-
ent and friendly and a peaceful set-
tlement is possible but in the case of
big countries it should be the other:
way about.

12.18 hrs. )
[MR. DEPUTY-SPEAKER in the Chair]

You would remember, Sir that re-
garding Pakistan there were many oc-
casions when people shouted that the-
Government of India is very weak
and too soft, Ultimately it has now-
been proved that our softness, our-
modecration and our friendly approach.
have paid dividends and good divid-
ends too. Therefore in the case of
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China also the only possible way is
peaceful negotiations and settlement
through discussion. Now they say that
they have not agreed and they have
occupied our territory. If there was no
intrusion and if there was no aggres-
sion by China, where is the question
of disputes? People who were sup-
posed to endorse the policy of non-
alignment and who advised other
countries to resort to peaceful means
now come here and say that China is
an aggressor and so peaceful means
will not settle the problem in so far as
China is concerned, resort to some
other means, What the other means
are they are still at a loss to know
or they do not have the courage to
say that we must go to war.

The approach to this very problem
from the two sides has been very
wonderful. The Communist Party of
India who have claimed themselves
to be the defenders of democracy have
passed a resolution regarding this pro-
blem, They say:

“It is unfortunate that in the
Eastern sector of this frontier
there has been no mutually ag-
reed border while in the Western
sector the traditional frontiers are
vague and actual frontiers have
never been clearly delineated. In
these circumstances, charges and
counter-charges of aggression have
no meaning” etc.

It is an able exposition of the case
of China that the frontiers had not
been delineated properly. Then, they
g0 on to say:

“As regards what is generally
known as the MacMahon Line, it
has been stated by the Govern-
ment of China that the Line is ille-
gal because it was the result of ex-
change of secret notes and was
moreover never recognised by any
Central Government of China, The
Government of India, however,
takes a different view of the
matter.”.

So, to them, the view of the Govern-
ment of China is more important and

PHALGUNA 27, 1881 (SAKA)

for Grunts 6442

positive, and the view of the Govern-
ment of India is rather a ‘different
view' which is not perhaps the cor-
rect view. With that attitude of a
party in our country, we have to deal
with this problem, They have been
creating a certain situation in the
country where, so far as the other
countries and their aproaches are con-
cerned, thesc pcople's pronouncements
are creating some sort of difficulties
for the Government of India, because
those countries do feel that therc has
been this sort of approach, and some
people are here like these.

My. hon. friend Shri H. N. Mukerjee
yesterday mentioned that our Ambas-
sador in America made certain obser-
vations, He remarked that the Ameri-
can Government had said that the aid
to India was to ward off the com-
munist menace, and he took objec-
tion to it. Supposing Russia says that
they are giving aid to India to ward
off the capitalist menace, over India,
will he equally takc objection to that?
Well, their approaches and their un-
derstandings are based on their likes
and dislikes. Equally so, the other
side is critical of any of our dealings
with countries which are not capita-
listic.

In between the two courses, our
approach is in keeping with our tradi-
tion and our ideology which are based
upon faith and fearlessness.
I hope the country and Parliament
will stand by the Prime Minister as
one man and not make him feel that
he is going with a weak support from
the country. He told us in the last
discussion on this question that if he
was to be used as an instrument for
the policy of this House, then the
instrument should not be made blunt.
Not only will it not be made blunt
but it will be sharpened, and sharp-
ened to the corc. That is very
necessary. He can take courage
from this House that though we do
not make much noise and create
some dust now and then in the coun-
try and make use of the situation to
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creale a war psychosis, vet, our
courage and our capacity in carry
the nation with us will not fail us
at the right moment.

I hope the Prime Minister's en-
deavour to find a solution at the
forthcoming mee.ing with the Prime
Minister of China will be visited
with success.

5t oo Eoﬂ'lﬁ'ﬁ (W aqr
FEAT) . wwe fedr eflwe gmEw,
AT W A W O F asimom
FT IF WG FIH 9T AT FRyA A
w7 fegam F wmw § vean g
Aafwars &m g1 & wwwar g f
I AT Y oF gar ¥ W F
TAHTAT FT 7T ok # WA A A
27 q9TAT § WX qg aW § HT qafem
7 & fF o uF a0 W oA A
fomd &1 911 gEe agg ¥ S
27 FIfw # § i ag A A EW
au @ W g W qro—-sifE
IRAT & FT QN—ar I @A §
fFagmamegaaRT T F quwar
g % @ waw § q@ =3 A ghrd
FE@ &1 WA A afgw ¢ fF g
TeF F AAHIFH F @A T, IR AF
THIfAZ BT AT-HTH qA@T A AfFA
ag fgqeata & w@F A FT ATTAT
¢ gg I E AR X qamA # fR
5 9E w a2

T4 39 UAA F uF yEisaw
Fra7 A FTIIHE FoawEq A fFAv )
FATILTAT, AGH TF FILAIT F 7T FT
qATEAF §, qG WA FIE 7HAT AL &
FraIT fggem @1 fgemr w1, W@
forgeama 1 fgmm @ 1 oifeea &
Farr @fen oo fge =740 ag
w1 o1 fF FIEAR T A1 gHIY O OF
qarg &, AT HAET w1 gEE
tageama o #7 awar 31 fegea
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T 38 AGA FT F15 A A IS
TOHAT T 47 FT gt & A1 98 qET
g ¢ fr oiffeam sere =R @ fw
i # swa @, wfeear s fgmgeam
T arfieear £ qagrAr SgeT R Ar
I anfed fF are &1 aret 77 2 |
g UF g § FTIAT F HEA F7 |

nF AT AT qigd A 39 WA
¥ gegfaear 57 i gerar o gq agt
aTed & % ifeand & seqedAY aTHeTa
Ha@a 3 | Afaa ga g o 78 =med
& fF gfan & st *) fo 77 A% A<%
&9 9T AE, A AT sHATH WIR &Y
JEET I¥ A FW ALT FL | WA TR
7g wmed & f& g€ A 9@ awg A
fegrared & g arfeeaT & R
a7 faw avg & fafugt w1 fear smarn &,
qarfadt &1 fear sar & AR @A
i ®1 fear S g, @ osEH A
gt g § 1 geifrera § HreT awang
gm § frgid fogeam @ agds
AIAEY &1 A Fared F & 7 fagraT
am g w2 fegeaw #oadw
famn arr Ia&1 &0 A AT qFF
% gw gg wrAq ¥ f& gegfaeara w1
M wAA B gl ¥ AW A AT,
JAF wTEATT & W d qTed & fF 9§
FeHaTe A fear g afEs afeeara
) uF fe &, a7 FAC FY AfAT
ez A aifat § W IwE qaifen
qifear § weA & fear A fw
oo ST q¥ fear & 1 arfeeara § faa
o 7 sagfraa &1 aran fasmw
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mar & A gfar & Sw oA Saw e
g ¥ wegw frar &, sewy aumw AW
g &1 Frga g f agt F A
o gufsw 7 Fvax arfgam @ w@a
F wud fF seqfreaE F1 awaT w8
NEEET AGAT AL & | TG F AW A,
Tl #, ganfeat A fakh ag @nfgw
¢ fr oz femmew fen sg &
arfeere # a1 oow W ¥ @@
4

agi 93 afewfadt fefaaa #7130
far omn &1 T A Tw adi & e
TN@ G # g uF fefaww @
o owt fao gafae aqmar wn ar
fx zad If@ gfar § A2 gt ®Y
fergeama & st g ¥, fegea
N g A, fegeam & faared At
Y arfes fegr smg 1| Sfda S@aTaT
u# fagraa wedrE & w19 FAT g
fragmam & a1Fw gaT ¥ )
FA AT T AEH T I TWHY
Srarfaaa & ag AT A SAEEEaTE 9t |
I a8 g1 fF 3 ATE WA FT qWE
T afefadt fedfrom 3 o s fean
T & AR TEE ¥ v A O faw
aeTEl 9T @ o § ) 9 sEfaaa
IATAET HEFATE & | UF 754 fas
safoy vt oreht 7 fiF aTge & Aewi A
fegeam & foaifeam &, fegeam
& i &, fergeam & grema & arfes
frar s /e AT UF Fe@y TEH
fas qREaTgl 97 @9 F@ J A qHAT
ag g AT WA FT AFA & | 23 AT
T IW A A FTEET 0T AN @
R S

Shrimati Lakshmi Menon: How
does the hon. Member expect the in-
formation officers to work without
salaries? I would like to know
that,
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Mr. Deputy-Speaker: He says that
the amount is disproportionate, not
that it should not be spent.

Shri A. M. Tariq: 1 may refer to
what the hon. Deputy Minister her-
self has stated. She stated yester-
day:

“For instance, in 1956 or in
1958-59 or in 1959-60, what is
the total allotment for publicity?
It is only Rs. 93 lakhs. Imagine
that Rs. 93 lakhs is all that is
available for the information
department of the Ministry; out
of that Rs. 71 lakhs is spent on
salaries.”,

Mr. Deputy-Speaker: She has not
doubted the figures. Therefore, there
is no need to read them out. She
admits the figures. She only says
that without having these salaried
servants there, that publicity can-
not be carried on.

Shri Ansar Harvani
But what proportion?

(Fatehpur):

Mr. Deputy-Speaker: 1 have al-
ready told the House that it is a
disproportionate figure, and that is
what is being objected to.

st wo o afoe ﬁn“
FT @1 a1 fe 5| a0 gw mfseam
1 a7F @Y § A fas e | oA
AT §——1F T FY FAGTHIA #7 wy
2, 1 fecft =fiww agw & a0 fravar
g 5 a7 aga & guw gu = W),
fegeam & @A a1 AW WY wofa ar
JaAw g|T & 99 97 fam ave #Y
afsaazia aars Y # 1 A7 qrfeeTa
X afsadara w1 24y @, weel #, e
¥ o gfaar o aum gaHi § 0 oqe
g1 & gar fAav =9 a7 Ew ww
FA AT e A w w3
AT § F o f, ArawTd Fad aeaTEl
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7 ¥ T g%a & a1 {67 AT OF
& I gL ;A Wiy & 77 g qw
2 5 gu afefemet wx, g sfaema o3
FE gFA AW @I AT IF A
warfd wiaeaa feody  fafaex
qrEaT ¥ ®W gT & 1 TR A
a1 fr afsfedr &1 feaw <
s gwt P gAdm F ar v fraw
SR A TE st ? owT qd A
Fa § A ag A gAR AT FW
33 &7 wifax I8 39 W #71, 39
Fefaga, SW W 7 Tden @ fR o
e ¥ pegfer arEt o & AR we-
ez qret & fadrs IA1d W § 1 ofe-
fgdt &1 WA AT AT | W
afsfady &1 w3 a8 91 Y T TEQ
A 5@ q7F ¥ T wwq 1) froww
fefiwrT # TAW F@, AARIT FQ
it Ge &t § o @ fedoa w1 9@
9 ¥ @ | I fedio a2y fad @
T ¥ o T R fege ¥
qIT ¥, St 797 AL F "EAT § WL
F %, AR F qoHi 7 s foar
ST | AT F Aew § afeafed ¥
fad, @ T wAw &, TR T| W
g1, 91 99 g, UF @9 & & amar
¢ ofsfedt fedfiora #t amaw @ o
e A ¥ g gwann W
qifrem # 5 3 @aeE feard
T g #1 frew "R A feard
ﬂmﬁg,@“*wwm";
gt “dfey AgE’ WR AWA “di
s’ | SR gfefadr fedtoa #
qfsfedt #1 maq @, gfsafadr
F AR A, w4 G AT
AT fegmm @t Afm A w W@
o ®Y AT | R TR A §
IF Tq A W FAT @ A T
B # & fr ag &0 7 & 5 T
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Wex afsafedt fedfom ©w s
& | AR Fifree T @ A Fmr A
9T 8 7 3 ¥ srdfewd w1 awe
# JeT ¢, afafdr M guas W@
TET & |

ITTA WG FAT QY A
A waE ok frr ¥ 7 ow
F AT T&d g ?

S wo o aifew : § fad fraqrar
¥ a9 w3 E

IqrewEr AQEE ;3w F oA Wi
F% Fadw &

ot o Fo qRE : A T ™
o 7 Wt @, wE Wfad 1 ogata

e asd ¢ fr fagaa faga ¥
9 g 79 fedftoa st qq@d

# Fg qaowg NART W TH
feemar =mgar g 1w Ry R ey
sgfas | fEWT ¥ ow Ygwe
#t dfqam ¥ awaw foar g Ak
AT F AR FT 1 F 0@ o
# T ¥ X N wwAw
# e § 5 g S AR ¥ srie-
TR ¥ frg axg Mgt 1 femae
Ft AR qifFer B # Farea 7w,
R frg awg fefm, faqaes sk
TR T ¥ fegewiay & oqe
1 framr awar o q¥ S owr
I Fgfag & 0¥ | e
AT 3F ALY & | F wHA § i Ao
WIS FT T TG Ta9Ag AT A1fed |

T & WA & AhgEr e #
T HY qawerg faorar agar g afie
# | g wweR & g &, g ey §
e T W A &, e Ay §



6449 Demands

fr ErET SR Y g AR @ @
g, ag T FT | g 9T W Qe
1 F1aw @ W I 7 g a4 |
AfFT g ag o d@ar § F A A
st ¥ fgrgeant wgfeat wr geawfas
A Qo g, I F i g g
I agt FE @IT T & 1 FF AN,
fora 1 o 3 qew § A o @y
& s o fegenrfaat ¥ a=fa
AT 42T FTT A FTAAIE T g | IEW
3 fF gaT sl @ 3@ i § 99
7R F TR IR arege 41T
X, 7 fad ggaal ¥ aeqwE, afE
fergeam & wefcl &, ot agf W &
WX agt & AR H g fRer & aeqe
dar #X |
™ & s@AmEr § amae fewddz
F T Jasorg oA W@ g 1 I
# 7 o A fF g gAR 1o
How @z & A & aags @ fa i
w oEEE w1fEd, IR qEeE Ag
fasan, sk g vt & oA fad
e F o w3 § 9 aae
s T & | gAR AR W P
T W qavg F A0 | qreWiE
femdliz & aX & g a0 & 9 T
# 90 & fad @ A W dg weawaT

“IGEAT AT T AN FT A &
g @,
FA FN A fadar, w0 wfaw
agt fasrar
g NWA qTe ARl ralr
FETET |
Mr. Deputy-Speaker: There should
be no such remarks. It is not a public
meeting. ’
=it Wo Ho afew: & Ao wow
A qASIg TW % W faemEAT g
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g fF zand A agE W 9oF § A
g gar I gaamdie w@ A
TgT wegrd 1, e fag axg ¥ 99
F g A =91 gar  fegew #
o7 fergeara § agx, 39 # A Faw
@ | Wil T FAFIR F WAL TF
GsargaT fwo A7 F7 fm wmar 9v
gg fao ¥T #¥7 § aq<@ @vTaT AN
qaa gar Tifgd | SN gAER
fear & f& 37 & sagoa aatfea
F WA AREE & TAETT SIS
At & | IFA OF @W A IqATE
2 f% ag v fergeam & 97 Jagea
#1 37 F3 fgrgeara ¥ age & avé af
% | 38 @ few aw gfaw & wf,
frg avg & fege & R & o
¥, IATE @TT FT Gt ¢ 6 a8 3N
g Tq ) qqd |

fae 530 & @ wam # q@fsw
FIATAT A1 T F A AAA & T&qH-
T F feafgar § | SR sy ar fe
AN F AT HIOH FT A TR GO
ag fergeam &1 gawa &1 @, fag-
& AW FT A R | qH AwE
3 fBad gge A dnm € %@ few
] ¥ fggmm & «mi #v fegem
o g & wew FAw § 7 fgge
Y gEAT fegeaw & v # gRAA
t | I gEEd W A § e war
¢ & 9N fggem & qgd awwA ¥
ANR § | 30 quw # A€ 9 awa R
fir fergemt &1 TEd @ gUANE wew
¥ fergea A g w1 Swl & www
quw d%ar & |

o FEAT wTaT § fergeam & grivat
#, N fegeam & fow @@ * fag
T N &, fegem & g, |l
qEaaw JarE # fag i R vw
T ¢ 1w fawfedy F agt 97w
FTH qEAE & GHAT FAT IwAT
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[ﬁﬂogom]
1 T qw A g N A d
&Y, afer qoe aF ¥ Eeh F 1 w
WRYLTT F aF A RO T A HeA
S FEIfE A ah A e 3
frawr @ ST AEeEE 3y AT @
awr &, T A wi gEd frnfat 7
T H JTH W AT AT FATEY
& qaserg N anfeq 1 w@ Y ferge
& o fivelt g g aran & feld 9,
T T A@ QA AR g QW
¥ fodr dgav wgfama 1 g g )

o ¥ uF a1 91 F TR "
¥ gk wEW fF ag qo ag AR R
f& M TR TR I § WA
gidfiw # q@A ¥ fod, 9w A ;@
SN ¢ W FoE |ren a1 faa
T FEET g 7

T IR WES F Y { FT
wET & wareEr G e F
g
Qs G -l -l 2]
dt e e - alo pKage (B33
o oS e gy 8 Sl el g
» e & ol e 2 e e
2 WSl i Lelae S legsie
Bggpas Ly - 9 Ugo olaSylee
ekt LS oS Wi B Lyl &S ym
e (ol o8 gl yojy & o2 o
oyl S 2o wgeo S AT e
& Llmy o PRI~ S 8 o
2y Gie S e b &2yl
B (ol o digple el g2 S
ey ager - K il o
S yeb g Ay g

MARCH 17, 1960

for Grants 6452

iy Sl gyl By i & Wbl
2 5 g Uiy 9 -S4 e
hn sz S pap Il g8y 95 S
Oyt Bepen oo - 0o i & J
U S 39S e oS e (] &S
A S oy -2 ey
S sl iy S Kol S 2
K3 sS salie Ko S o oS pele
Pegshs 5 g oK) - o Wl
wy o2 g Koy da S
8 s Zemam & ¥y gl a0 Nl

-2 WS apa S

yhon span S S el W S
Gl =W ¢ HS35 K yuas J
K Mo S putS G N -y
Ut e S Oy 2 5l
hlg tan K\ oin 4adS - »
S YRS - 2 dan LR SR Y
s pyie depr v 4 amls ey
ol aler gk pss Sl
ot 5yl S u-’ P ;'-q;hu )
Wk 58 (a3 Ry 3hd glepm | Sy
B N R
W 55 L o ol S e
PSS 2 o e By P 2
- Ay gl e W S a Lale Hff
sy gyl Pagatn S fRsly
Sala ol poalaly Jeis S
e S S eSS
P e



6453 Demands
i el pee yl S
e p$8 5 JReiyidiy (yae ol
-
WUsly &S b Jaly yae o0
- J&o R o wwihelae JJ”AJ' S
ot Bala a6t R oY
03 LS5 aa r oS oSy & Lo &S
Son JSIA] ¥y Alg ek Iple o2
[UREIRT IR PR SRR B
N e L a
RS S S PULKy o b
S Urtddde o oyl e yd a5 5
Ula WS oS Lyer bmde - Al LS
¥ Ula sy g gres0 pl 2
-2 utd v oo o
RUQRFO PRI W G C I S
SOl Kgyms S Ry ha S e
P el yl 2 S eld e
dly dedd paylB S Jmgoie -2 o -
o - oah e et b S S
CSile S i Rangidny S pan Flp &
COle S dy S Uy e S
o Sale ¥y a3 S -2
o) - e WS & jladls ol &
- & il Sl S sty
oS oS - ety S ope
ISl Hyolan €l ) 2 s
Uty 2l e ol WS e eSS0
Job e e gFSl - WS
),’ 2 L I s ila ¥ Cadyy o> o
etr" ;J"Si“'lf.—u.)is"ji"y‘"
yigt Sy ol L] 2 NS peae
&S b Uala yae - b Xl

PHALGUNA 27, 1881 (SAKA)

for Grants 6454,

MHale prane Giae gyl Sy) S e
Uiy - B of S
bt lane Bamgle S elles §
tt LR S S ey -
2 poahd g Sy S gelaleme
ot S WS PUS g
Eny S ey wisly gl gae LRty
St
¥ e K it Rl 2 e
b S S e o - W
oS S & e i oy S 2
S 16 WS Ll L) G gl
¥ ooyl & W eyl S
- e oela gyl 8 eyt
BTl v, S
- o WS By o ylan ol S
oged] =g pma = Wy DU <Y
Kol vy &S aUp U aple S
sy U S - sl KU e
PR e P R
24 oyl -6 SUpdl e gl
RO VIl VPR AT I [ R
WS W plide DS S gRels
i WY V) e e oy 2
Ao X i op ol e
SUimguns] 093 Dl3r eagilyr &g - yo0
o oy Al Doy K - 2
oS Pegsia oS plle S pals &S 2
EIPR <Y P L JSYE Ve e
- My S Gl oV S igade
Sye iy it S el o5



6455 Demands MARCH 17, 1960 for Grants 6456

(G ol - <! 2]

e 2 o )5 gy pplydds
S e S @ e Jo by
PilsS San o yae el gy a8 Y
ceveseiipie = pAD By " Gyi »
The Deputy Minister of External
Affairs  (Shrimati Lakshmi Menon):
How does the hon. Member expect

the information officers to work with-
out salaries? I would like to know that.

Mr. Deputy-Speaker: He says that
the amount is disproportionate, not
that it should not be spent.

Shri A. M. Tariq: I may refer to
what the hon. Deputy Minister her-
.self has stated. She stated yesterday:

“For instance, in 1956 or in
1958-59 or in 1959-60, what is the
total allotment for publicity? It
is only Rs. 93 lakhs. Imagine that
Rs. 93 lakhs is all that is available
for the information department of
the Ministry; out of that Rs. 71
lakhs is spent on salaries.”

Mr. Deputy-Speaker: She has not
doubted the figures. Therefore, there
is no need to read them out. She
admits the figures, She only
says that without having these
salaried servants there, that publicity
cannot be carried on.

Shri Ansar Harvani (Fatehpur):
But what proportion?

Mr. Deputy-Speaker: I have already
told the House that it is a dispropor-
tionate figure, and that is what is
‘being objected to.
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Mr. Deputy-Speaker: There should

be no such remarks. It is not a
public meeting.
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Mr. Deputy-Speaker: There is one
point. I would be able to give only
15 minutes to Shri Vajpayee and then

10 minutes to Shri Jadhav. Shri
Vajpayee,

ot qrR (FATHE) : gATSART
qERT, ATA AHNETYA # 4g mE]
el & i framaay #7q & ot fasady
fergofty afamy 9 T R E I H
g wEr # 97w, faT @ Ao oA
qATE AT 1 AT T ;AT F A
30 fready feagsfir ®7 Tar 7Y &, sz
& TR H wEY a1 9 i ) a7 §
gz i fa@r & 6 /v A FE 3T &
IMFA G FT TAH A v
3T & ATa TTE ¥ wvE prfad o
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@Y &, dr " F I A I w7
savy g7 wifgn av fom § fawi #v
18 forwraa &7 ST A faear o

fomaedY Frageft gufm & =1y gam
B H A & | e A e g RS &
T AT A W WUN FWoA A gfaly
TE TR T | 3 faaw § faedy #
BYY AT fosact #37 #Y aga 9= g
&1 A8 78 3@ F @ gT § o gy
R ¥ fadi FT AR g9 WA
Iq FITT F FEEY F AYAT ATITSE
fgT #Y & 1 78 a9 v & % ag a9
AT FY HIT TG @Y | A &y FvE
T qus fasag & 9fq qud wo F,
T 3 F oAt quwdy @ fF faea
F wfa gara Afaw wdey war &) fadely
At & fager gEm wRa ST AW
# sfs oot wgpifc & s
YA Y o gwaT W A9 A AT
F R A e O W@ & oy A Ay
T W W & & 9% o fear §
fF o femea™, Qeyo ¥ IR 5o qg &
QE G FT TE 97T | § I & TR A
Fre T WE ¢

“It is not right 1or any country
to talk about its sovereignty or
suzerainty over any area outside
its own immediate range.... It
is a right and proper thing to say,
and 1 see no difficulty in saying
it to the Chinese Government,
that whether you have suzerainty
over Tibet or sovereignty over
Tibet, surely according to any

MARCH 17, 1960

for Grants 6464

principles, principles you proclaim
and principles I proclaim, the last
voice in regard to Tibet should be
the voice of the people of Tibet
and of nobody else”.

TF R AT ALY AT FFA FAL I TR
* FYEC WX W WA &N F
fosaa & grary & AT & WO FY
W A a@r faanfa feard & &9
AT ST FAY Sftew WY g
T Sefrdmare & faeg @ad #7@ Rt
&Y aFar & & o gy &= F A
9§35 T I F A 7 T Ho-
argat wwe &Y fF ag wow gaw F Wt
w1 I TOF ¥ T T FT qHS &1 |
wfee & &Y e f o w6 qeaar
9T TIETT g1 &, AME mewren
T Jeoru gt & o s fF freaa
¥ fasaa & safwrea #Y FATA A AT
SR T @t ar A & fam &
famfaege A€ €/ 1 TR § 19 T
T, fasaa w1 SwaT & 7 w1 TG
@ T AwF A F qEwar g iR o
ARG FY FFaT OF FEAAT FT HEAAT
F A Aferard o A Y -
iqft foeaw & a/w ¥ wwe FwT
AR, DN IR FTATA IR T F
Y ATTR A ALY T2 FIHT A7W |
Fqfaee qef & Hifs g aww awq
g aaifs o Ffaee ol st faom
F gfyswe 1 a0 T @ w7
AR F AN 9T IR qIfEEI &y
grwEfas " &1 awda Gear, @
Frfrez a@t wrw faoia & s
& fagr=r #1 s 3 a1 F & fg
daadi @1 FYT A wrew fao
F gfas Ft oxgfe™ F T Ang
w7 g% § W fasma ¥ A § agr #v
Frgfrez qrt aft aweit T & 7 9
afe a8 gi ft 1A T T AT
WX gt qem wAY Sy &Y gafee
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AT T qAET FT TFS § W F-
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¥ sty A€ 9T wifgw Afew
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T I FY T A %9 W T FT 78
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I gt &1 agl Faw A forar gAT
¥ W ¥ faeae ®Y fwer fegn a1 T
Famt f oft foea fre mam 1 F A&
Tagar & T Af &1 2E ww|y A
T g A g ifqw gfte & at
ag Af s & g gogw & & T
¥f W gw agfam @ &t
# gz ¥ faare F% av o fre
wr @ axg fae amr g gfe A
wreE & fgg ¥ A€ & wwAT

JTemy WEEY IR N9 A
F fwero qr T & g9 AT W
MR E | gw g A fn e
9% 39 & At gt w@ifE mft @ amat
w1 #r§ s Fafea 7@t fear T 81
g FET AT 9T i W 4T FAT AL
ARV A FT | A FGT AT TR
fr g TAEYaT @1 6T A an A
F | F o ey ¥ fedw freey
oy go T F IT AT HY HT A
wofy oft 7 e Feeriar wEE g S
IEN o T w7 Ew ¥ fEn
IEN FF K T F @R —
“Addressing a large public meet-
ing under the auspices of the
Hyderabad City Congress Com-
mittee, Mr. Mcnon said that in
view of the impending visit to
India of the Chinese Prime Minis-
ter, Mr. Chou En-lai, he would
speak with restraint........
“Mr. Menon added:

‘While we shall not suffer a
violation of the integrity of our
country, and while we shall not
be humiliated, we shall not be
so weak as to say that we will
not talk. While we shall not
allow anybody to think that we
can be intimidated, we shall
negotiate but not bargain’”

‘We shall negotiate but not

bargain’.

@ wg o qife @ dw 2w
q¢ Az Fnfaaz w@ wE 9 W@/ A )
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zauTa w1 gfagre & | uw a afsEm
F wuTd w4 WA § gEIR qAH AAY
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FT AT IAF WA HY Z4T TX GIE
faar | w0 aw@ fer TifreE &
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wifgd s 20 ¥ o=@ N yrEEn
AR ¥ Era & g 9 g
T wifaw T # I3 fE AW w7 A
2 | faeex 913 uA arf #) gt wed
¥ usafa waq a% ¥ JTAT AT §FAv
agr A9 @t & 7 g @ 1 Afaw
812 =T %Y O BT F AT # 5FCT
T & figey s vk ik & A A,
ag @ A % AG  FwAT @ aw fE
AT ®F {7 9 A FT WATFAT FEA
§ ) 5@ a% A T AT AR W
Wfq o FUw §, ST ¥ ag Fa fr
TG UTFANET &7 @ATE w1, qg 2@
& sfasst & wyga JFY T 1 WR K
FHAAT § % aER W WA 6 s
¥ @M

W AT &Y AT 4T

Y v Saw aeA (TEAY ) | SvSHAY
wEYTY, AT, FOH, g ¥ A,
o IF g gy AF q® 8% A
wq aw F1 A sfaga @, ar o fadw
Tt Y wraifafy &, gw g AW
Y 29 dY 9% FAT I fF WG #Y
fadm Aifa wowa @ & 1 fRe w0y
1 OF @ & A€ qEAAT Y fe S
TH & 98 9EA 4, S|y Myar av Y,
I TE § fggeam A owwar
qT T T TF 70 T&T HF aF AT
feam & o =g fggem & gam Ad
oY gt & g a7 =t JUE o7 ATk A}
M| TR T A1 @ S
w1 g A fawenr o fer W
fggem ol @ & afmean &
g ¥ IAW T

oo, & wrea 9 faza Afa &
qEES qATT g gy wror § ?
IqHT T 7F & f fggea A1 Afa
fagim fafwr, wmas, saaadt W
saferady Wr g 1 e wrw g
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qET VAR @I | AY & A W
9T, 9 § TEY FTOHIT &7 qAH I |
A A & TAT HY § W9 G av
IqF Y sferETe ST ST fewdy
¢ | fegam #Y woEy &1 S w1
q1 I aga FrdY oY T Y ag AfawTe
w f§ ag T fggeam a1 afeeam
Ffax e @ | AR 5 FAR
TR TR & wgrae 7 g
* Q19 AYAT Y g | 6T
dgar ®3 fomm oY feT wwd v qaeg-
war 4t f& ag wgr wmar i 9w % fF
@l FY T FEAT A FT AT AF A
qeql fae 7Y g, 7 N8 &
F fag faomr g 1 IER o
Y ATIEdET T, N T4 T F fasly
A 4, g9 ar | AR @ 3@ A
S e A T g8 @0 fr w5
SER HAY & HRITE safee #1891
W& A AW JE | 7H A9 F R &
AR &1 AfuF @ad § e fgav

FE AT T F ey ¥ g
ot f Frei WX fggeama A swar Y
UF qT9 ATA T 0GA 7 F F FEAT
qQ amfegt N N § Y, 9% &
fggmar & wara Wt A Ag wEE F
AT g Fa FgH1, WA g€ G
AR geft argd N T s @ A §
Igw oF sufe N i qwwr W@

39 A% ¥ W9 AET F qATT §Y
W | T §F NAT TG¥ A QA a7
% g fggeaTa &1 @0 €7 & w@Ey
@ gHa aFa | "9 A faRady gEm
= F A9z & | 59 FEA § A oAw
¥ fr fadm ooft wEe @ § 1 9w
qq AGT WY qAGT § IST AT AT FY
A T TEE fF IEE! Wieargw faaa,
IgH FUa T man g fegi
FarRfF @A IR N & TR T
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TqT AN g, Wi & gA § 99 A
N AE ) F qgm wwwm g
yaT #W4Y age ¥ f 3997 ag fagia
AT FA FT G W I AT AT IARY
g FA ® gAY B 9T | IK AT @X
FT 9T IZAT § AV qGT F AW TC AT
] Qg # At § 1 AfwT T "rer
g & wfge ¥ §, 9 99 g
T AT T § ar wia s sfgEr
7Y qgré & oy @ 1 wfw W sifgar
TE qRT A ¢, Afww o s A
afr Wi wfgar gark dge e faar
W & 9 A gw s AR qafe
1 & wfiq wix ufgar w87

TATH T FATH gH & | 9 WIS aF QO
Ty EET AD AT E | AT A
X qrEw gRwT A gk @ | W9 W@
qATH IBT W A A TF T WA IqA
& T AT 7g v & Iud @
Iad @ & AW g wfawww )
M F ufawaw F1 gAR qUE {A
Y AgE 7 Tag = faar & wifE T
a7 %o H fosam ¥ Fax AW &1
AAFTT gaT AT AT qIHR Faa A
& T @ afew IuA fasad ®Y A
FT UF &7 wrA foqqT | AE g@E A
AT ¥ 9g T Ig ®Y | AG AT I
& gL AW a1 gEd el av arfemt
FT FFEeT §, IJEH N ¥ G QIR
Fgw @, W oA AWt 7 ag A
f& a7 i fasaa 97wl fear
8, mfusc s § a8 Py g &
1A & 1 QX " foray g fe 9 g
e feelr a4 #1 w9 wE W@ R,
al IR qg Fg T a&AH a7 7oy fw
7 fogam ok 97 & foy w1 fems
@ ¢ g qger awd gf fE fasa
9§19 &7 "wfaw g war o faea
F X ¥ qg &7 f ag €= w1 AT
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¢, o v 1 foead ey @
W) sfage & w5 & Qar A gwr @
fis forsar & e & Fararor grfare e )
TR g fosgw sy far @ aw
N are W gweEnm g e
T ey | 9§ ¥ q@r AW fRw
T A ¥ § ag g3 & fv Ied faeww
® N & o g oy

THF AR 89 LEuY F gW @Y
{fF fggem & il i wré
g @7 & R g WX aET A ey
¥ ATE@ W IFA @ 9% A ow
gfemn e T @ 1 yum
T d feNY ¥ X wT Qene
T TH AT ®Y qE J 6K AW F WA
fgame ar f& Nfl 7 W@ F F9T
aferww fegr &) e s N
qA ¥ T AEAIG FEEd) A 9 R
¥ & Jra T fe v aey @)
o o oo fF fegem & 1w
w1 1 @ F wwia i@ o
g, & ug e 2 faar v fw @ QoA
T TR F T & gU AW § WK
I R Farew & & g T@) e
P R igug frmn fr
fay &7 & wawx 4@ faer
afm, s, gw & sl 7@ Fifa

oA wfaeR afaa &3 f5 fggem
3 o W W | fred o §, 3 g
Y MAFAETG ) F wgAr wgan
§ & 9w o W aw A fem oy
SoTT T |IgE A FIATAT o6y @Ew §
fr a8 oA e fvar f5 @@ W
T T fr o @ wr & e §
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oA WA AgEw ¥ qg qE W
g fr IR "z W Ay qamr A,
AfeT ow A FoLeus ¥ A W
ey aF /Y A7 ¥= gw W @
ft, a@ IEA ar fegqr, IR AW
w0 A, 98 w1 FA @, 9 w1 fadw
fawrr, 37 8 qwrew, 97 AW @o wrdo
o WX 2ol feqrdde & Ay &y
FQA @, WA O A gE )

13.01 hrs.

[MR, SPEARER in the Chair]
far A ww A & qgEE
& ¢ f5 I aamr a1 A waar—
g G @ A ¢, AT Afgd ar—
afew aa ¥ wgaqh v ag § e 9w
o AT g

e faswa s 99 & s By
T ZATR W A aIg A ATAA
2 g5 foard o W 3w WY
FAAT ®Y WILHAT FT GG RT @ E,
N A oat F o §, Iw A
wqEr ST AEh 8, wifs 9w &
|9 AT FET R N W A wfa-
w el #1  wgfee el g

T ¥ dgF S e | 3%
I faeely Y FIGRET 9T Foa1 w7 FT
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[ @ &% avzA)
A T, @ AR ATy "gEy
¥ @ 7 s ¥ fed ¥ fag
T 90 fmr 1w aw § R A
97 @R F TR § @ F g
argat § 5 9 oifeai Q¥ qare sowlt
Z A mr g e oW ¥
FHE  TE—FAEG TA— F -
I &9 TG Fri—aw ¥ a8 gy
T ¥ ¢ W ' A a7 qwr A
g A s Wl e W qed §
w0 fear @ 1w v e & R
s Wi F g9 wwaa feg o o
# Y ag g 5w a A T d e
T W A TN sE W
I F U AWET @ FE AL
weqg fear 91 @ qeF W, W AW
w177 ¥ IqE FAAR AT Y |
W AT AT HEAT WEFA § G
fear o @war & 1 om0 A o#
qFEAT qFedl ¥ AE g a%ar & |
N 19 T FRAT W g A 8,
A 59 W F TIEiw AT AR R S
I F G GHAT & | AR T qE
Tl # 79 W F AT 0T SWE Y
g T & A g Fw oad g
2 oaw W AN fmd R §
g W FAIRX | AT A &
gara # X FT fraq Aw F agw
st § | e ¥ oF @ dwwr
AW ¥ 9 ag o 9} fad Rk g
@A ae | 99 F g@ae a1 ¥
we At AwE it A &, Wy waar
¥ i i s A g #
aama g f5 W) ag 2w i
gz, @ @ fad o f oagt
qifedt ¥ wa-A7 § , &9 fodr ) f wror
am www & qa-faas w@ &, afew
Tw foe fF agr A Swar ITEE &
T ¥ IqEAAT §W W A ey
qEAr & AT AT gwdr § AR 3@ 2
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& ST ¥ I W e ¥ fod
1§ s wff e A g

# AR 7y Farn wmgarg R
i fegem # A, @ qRg @WK
qwar A o A g ?
TR AR & fme ¥ag AvsER
MR ¢ 3fF 9 ¥ R g
Mg A3 ag & fF oei s
T HAT §F TIF T TAT, IgT T FAT
JY =G AT F T FT 9 qTH TH
A EE AN A & amwm W Sw
g g & W # fegwm
F AT A FEA AqTEAT &, THRTE
AT &, ST QA F g
@Al fFgm § Sad aEd &
qITATT F WY g G fear v
T FAEE ® Agh X & gu dEwhi
AT TFATIE FIA AT IAHT FIA
WET WX q@ AR 9w &,
fagre, Fowar =T faoclt &7 afeay
O FolT F H AT &1 T IR
feame &1 AT qEEET AR Y
aff fFr oW @war 0 omW
1% oA oAt fgmew owm @
WMARA & g wg wgm fF ST
W G AT E AT IR RTT W
Fale feqr omd, S § 7 I
Fgr 9w f& @ oaw fegwm
M A A T\ WK
faeaa moe g, aw at fegram W
A A A7 dFEET T aed g,
e o foeam e ag Aw T
51 o @A &, aw fegwm Wk
i A fwr q@afedr qggy &
& g &1 W Ag Fr A A9
T AT Y ATHA @A Jfew |

™A W WERE § e,
faferr s forer A a@ #1
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TAT gl, 9T & g9 | i I /)
T TOF A gRAS gl T HEA g,
99 TG WAT § qHAT & | A A
& WY ag g & | AYT F AT A
P aE FNIEH aEd g1 FA
g ATHqT A a9 FET § WK
= fegee Fow F) F & g
& ot afe w1 " & Wi @ fag
7g & { qwar § 5w fggeaw
AT F T A A w1 w@ g,
A& awar § fF w9 F A QY
W, TR F Y T IC | & AW
f& yam @it wEea @ AR
S AT WE I

o fegema # o SR
&) 99 ST FI A9 aF § G
fear 91 wwar, waw fegmm
TUE qGT A G § | T awedn
T FW ATFAT F gA T HE, qfew 3T
fer A g ar &= | Y A1F A AT
Fyam Wi A S amat g, § A
et 6 99d T g, s A e,
afer & g @ g 5 oAm oS
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Al wEww @, W &R A @
fegam frow v TR gER &
fag, g wwm g # fag, @
w1 grn—3us fag w1 fear o @
2 AT IAET T FEAW AT HA
Ffoan soRFE RN Ew Y ?
w1 TQF §, faw § qmar w1 oa@e
s fapar S awar § 7

geAfEr w7 Wt qEe g1 W
FHT TEA1CT # Fifaorme gy
—FT qATS: FCH——HT ATAT 3
Ffag da i g & g fs @
aee e fagr a@

g TFEw tafaE qEs &
garer g, # wgm fr wfgwal
g agd WA § R gETsTd
aga ST 1 IR 9T ATfEw |

TR & 9 § ygw AN F
Tgm f& A mFEEEw &4 e
g, | s dw ¥

Shri Jawaharlal Nehru: Mr.
Speaker, Sir, not very long ago, 1
had occasion to address this House in
regard to an important aspect of
foreign affairs in the debate on the
President’s Address. I am afraid I
took a great deal of the time of the
House then and I do not propose to
tax the House’s patience to that ex-
tent on this occasion. I hardly think
it will be worthwhile for me to re-
peat what I said on that occasion,
more particularly about one of the
major questions before us, that is, the
troubles we had in our frontiers be-
cause of Chinese .incursions. We
have discussed that on many occa-
sions, rightly, because it is an im-
portant and vital matter.

Now, certain developments have
taken place to which reference has
been made. The Prime Minister of
China has been invited by me to visit
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India for certain talks. He has ac-
cepted that invitation but yet the date
has not been fixed, except vaguely
about the middle or the third week of
April. Some hon. Members have ask-
ed me and pressed me to say how
these discussions will take place,
what are the particular subjects of
discussion and the like matters.

Now, I would venture to say that
it is hardly possible for me or desir-
able for me to speak in this House or
anywhere, in fact, in public about the
manner of talks or the manner of
carrying on talks that we might adopt.
That is not the way that diplomatic
conversations or any like talks take
place.

In the final analysis, one puts for-
ward in the House or in public broad
policies firmly, and it is for this
House or for the country to have or
not to have a measure of confidence
in those who speak on its behalf.

Now, the position of the hon.
speaker who spoke just before me is
perfectly clear and understandable, be-
cause he thinks he has not any faith
or confidence. Maybe, others won't
have it either, but he has expressed
himself with great clarity and said
that the best thing for India would
be to weaken the present Prime Minis-
ter and to rely on the people.
With, of course, the second part, I
suppose, all would agree but, perhaps,
others may somehow doubt the fact
that the hon. Member, Shri Yadav,
as he said, represents the 40 crores
of India. Perhaps, some others in
this House have also some claims to
representation and, perhaps, when it
comes fto calculation and statistics
those he represents might not be
easily visible without a magnifying
glass. But however that may be,
whatever argument he may put for-
ward is worthy of consideration as
every argument should be.

Now, with regard to the many
points that have been raised, my col-
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league the Deputy Minister has dealt
with a number of them. In regard
to this particular very important
matter of the frontier incursions by
China, that has become, and undoub-
tedly is, the major issue before us,
before India, in regard to our foreign
policy, because anything that affects
the integrity of a country must neces-
sarily be the most vital issue for that
country. After all, the foreign policy
of any country concerns itself pri-
marily with the protection of that
country, with the protection of its
freedom, of its sovereignty, of its in-
tegrity. These are the first tests of
a foreign policy, and in so far as it
is unable to do so, well, it has failed.
Whether it has failed because of
wrong approaches or whatever the
reasons may be, in that measure it
fails. I am prepared to accept that
definition, that conclusion.

Therefore, in this world today
which is tremendously agitated over
great problems of war and peace, in
the course of a month or two it is
said that some of the great ones of
the earth are going to meet at a
summit meeting to discuss the future
of the world one might say, be-
cause behind their talks lie not only
the immediate questions which they
might discuss about Germany or
Berlin or that very vital matter, dis-
armament, but ultimately the future
of the world does depend not finally,
but it will be affected by those talks
or by subsequent talks because I do
not imagine that this process of talk-
ing will end with the first summit
meeting because if it ended without
success, then the future would be
dark indeed.

It is not for me to prophesy what is
going to happen there, and I have
lately said in this Howse and else-
where that the prospects are some-
what more favourable than they had
been in the past. I believe in that
and I hope for what I believe in. It
is not merely wishful thinking—of
course, it may be so because I so
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earnestly desire that some good results
must come from these talks and what
follows—good results in regard to
disarmament, in regard to stoppage of
this horrible thing, production of
atomic, nuclear weapons and their
tests.

I hope so. Yet, I am constrained to
say that some recent developments
have rather damped my optimism.
Some forces appear to be at play
which remind one rather forcibly
of the days preceding the Second
‘World War. I hope that these forces
are not strong, and I do believe that
the forces for peace are very much
stronger.  Nevertheless, it does cause
one anxiety to realise that in spite of
the two great wars, in spite of the
public realisation of the terror of
these hydrogen bombs etc., still there
should be harping back in some peo-
ple’s minds on the ways and methods
and thinking and actions which led
to the Second World War, with this
difference that the Second World War
is supposed to be rather child’s play
compared to the war that might des-
cend upon us in this age of jet air-
craft and nuclear weapons. That is
the broad outlook in this world, an
outlook of hope, but, at the same time,
t.ense with a great deal of apprehen-
sion.

On the other hand, one sees power-
ful movements, also full of hope,
moving the millions of Africa, new
countries arising there in their inde-
pendence, new leadership, new urges,
new passions, sometimes new con-
flicts. We talk about Algeria, and
with Algeria, with their struggle for
freedom, we have sympathised and we
have sent them our good wishes. But
it is not Algeria alone today but the
whole structure of the African conti-
nent that is changing and something
new is emerging, something new that
will undoubtedly have a powerful
effect on the future of the world.

I often wonder what this world will
look like in the next 20 years, 30
years or by the end of the century—
it is not far o®. ihis period. It will
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be very different. We have seen
great changes in Asia taking place,
continuing. We see now this emer-
gence of Africa on the world scene
with a tremendous bang—it has not
come slowly, it has come rapidly and
rather noisily—and no man knows
what the effect of it is going to be,
because Africa with all its story of
horror and suffering for centuries past
is a country full of vitality, and a
nation whose people are full of vita-
lity cannot be sat upon too long.

In Africa also one sees the most
flagrant example of a policy proclaim-
ed to be a policy of racial supres-
sion, racial antagonism, racial dis-
crimination, a policy of the master
race, pursued by those in the south of
this continent of Africa, a policy
however much it may perhaps have
sympathy from some people in some
countries, which at any rate, hardly
any person in other countries openly
accepts or sides with not even those
who may be considered the conserva-
tives of the present age. And yet,
there it is, and it is an amazing sight
here in Africa, these countries rising
up with all their strength and vitality
and passion, and anger too semetimes,
and there it is still, the continuation
of this policy in the far south.

What is going to be the result of
all this? These two things are
mutually antagonisticc.  The great
new independent African States can
never agree to this kind of discrimi-
nation and racial antagonism which,
in the ultimate analysis, is continuing
insult to them and indeed to every-
one concerned. So, we see this. I
do not know how things will develop.
But I am merely pointing out to this
House these tremendous changes and
upheavels that are taking place so that
we might see our own problems, im-
portant as they are to us, in this
wider picture and wider structure.

Behind all this lies this technclogi-
cal development which has produced
atomic energy, atomic bomb, the jet
aircruft, the space age and all that
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coming up with rapidity which we can
hardly follow in our minds and which
obviously are going to change the
shape of things in the world and the
shape of human living and all that.
That is the world we live in. "It is
a good world for those who dare, who
are not afraid, who can look ahead
and are not lost in petty squabbles
and petty arguments. It is a bad
world for those who do not realise
what the world is and where it is
aiming and are continuously looking
at their own feet instead of looking
sometimes ahead, into the distance
and to the stars. Whether it is a
good world or a bad world, it is the
world we live in and we have to face
it with all its dangers and all its
promises,

As 1 said, we should have this pic-
ture before us but inevitably we have
to look at our own problems and the
major problem for us in the foreign
field is the problem of our frontier.
There is no doubt about it, and
some of us may not speak in the high
key of some Members of the Opposi-
tion, nevertheless, it is obvious that
everyone of us is gravely concerned
about this problem not only in the
present but in the future that looms
before us; gravely concerned, not
merely because it has taken place—
it is where it is—but because of all
manner of implications attached to it,
all manner of forebodings.

I ventured to point out on a pre-
vious occasion that what has happened
on our frontier is bad enough but
the real historical significance of this
is that something new has come. Al
this talk which hon. Members opposite
indulge in, of how we should be-
have on this occasion and on that
occasion, what strong speeches we
may deliver and the opposition may
deliver, as to what we should have
done in 1950 in regard to Tibet ard
what we shouid do now, is, 1 woula
SEy WIln all respect, & Very peuy
change in this mighty development
that has taken place, as if in 1950, if
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we had sent a different letter to the
Chinese Government, the whole
course of world history and the
Chinese history and the misfortunes
that have happened to Tibet would
have changed.

I am amazed and astounded at this
very simple type of reasoning ~f
historical events and mighty forces
at play and the lack of understanding
that is shown in regard to them.
Naturally, if you ask me, 1 am griev-
ed at a great deal that has happened
in Tibet. I think that the people of
Tibet deserve our sympathy in every
sense of the word. That is true.
Nevertheless, the point that comes be-
fore me—not now but in 1850, 1951,
1955 and 1959—is what we as a naticn
can do about it, safeguarding our own
honour, interests, etc. and helping the
causes we have at heart. We have
many causes at heart all over the
world. If we have a cause at heart,
naturally, somewhere in the African
continent, that applies even more to
the Asian continent and to those who
might be our neighbours. But the
fact remains: how do we understand
this picture and what do we do
about it.

It is easy for hon. Members on that
side or this side to speak bravely in
this House. But it should be remem-
bered that this great Parliament,
which is sovereign in India, and whose
writ runs to every corner of India,
cannot send its writs beyond the
corners of India and cannot send its
writs where they cannot be accepted
and will not be accepted. We cannot
issue an order to Africa or to ‘the
American continent or to other parts
of Asia. Sometimes hon. Members
speak here as if we have mere-
ly to pass a resolution here
or deliver a speech here and
the history of the world will
change and the great forces at work
in the world will somehow climb
down because a speech has been made
o© & 1esolution passead.

Let us De 1dealists; 1 hope we snat.
never cease to be idealists. But tet
us also be realists and let us realise
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thinking that we are living in some
past age, either from the point of
view of modern technology or fron
the point of view of modern politics:
and the two are intimately connecredd
together. With all the courage in tho
world, it will not serve us if we are
not served by modern technology in
defending our country and our in-
terests.

So, let us not go on like that. A
number of times we have heard this
repeated: only this morning, it wa:
said that because something was dorc
or said or not done or not said in 1950
by us in regard to Tibet all these diffi-
culties have befallen us. I have no
answer to that argument, because it
shows such an utter lack of unde:-
standing of how things happen, what
might have happened or what might
not have happened. It surprises me
that an hon. Member of this House
has advanced that argument.

In this connection, may I with all
respecct mention one aspect of this
and sometimes the subsequent other
debates, which has troubled me great-
ly? An hon. Member on the other
side referred by name here to a
member of the other House and used
language which astounded me. In
this connection, I think he said—he
was referring to Shri Panikkar and
quoting from his book In Two Chinas—
that Mr. Panikkar who was our
Ambassador ten years ago had be-
trayed the best interests of India and
that he was ashamed that he has
been nominated by the President tc
Parliament as a representative of the
Indian people. Now, apart from my
totally disagreeing with those words
that he has used, what troubles me
is this: ‘a habit is growing in this
House of referring to people by name:
and condemning them, bringing
charges against them when they are
not here to reply. That occurred the
other day in the course of a discus-
sion on education. People’s names
were mentioned here precisely and
they were charged with acts which
were most undesirable. They could

PHALGUNA 27, 1881 (SAKA)

for Grants 6486
not answer. The surprising thing is
that when that poor man ventures to.
answer outside, it is said. “Oh, you
dare not answer”. I do not under-
stand this at all.

First of all, we use the privilege of
Parliament to condemn a man and
when that poor man has to say som:-
thing in his own defence, it is said,
“he cannot do it”. This is a very
surprising thing. I submit I do not
now and I do not presume to know
what the precise parliamentary forms
and practices are in this matter. 1
am not referring to that, but I do,
and hope I know, something about tae
normal decencies of public life and the
normal conventions which shouid
govern parliamentary life. I do sub-
mit that any man whoever he is by
name should not be condemned in this
House. The hon. Member can do so
outside, wherever he likes; he is on
an open footing. But to exercise the
privileges of this House and to bring
those charges is a wrong procedure
and is likely to create all manner of
difficulties.

Again, if Members of this House
start abusing Members of the other
House, the Members of the other
House have also the privilege of Par-
tiament and no doubt they may use
it. And are we going to have this
kind of mutual squabbles between
two Houses or within the House bet-
ween Members? But apart from all

‘)Hfs..‘.

Shri Braj Raj Singh: Mr. Speaker,
May I raise a point? This is just
criticising your authority. Here in
the Mouse you are the custodian of
the rights of the members and when-
ever a member says something which
is not in accordance with the rules of
the House you pull him up. When
you have not pulled him up, it means
that you have permitted it.

Mr. Speaker: It was rather un-
fortunate. I do not think I was pre-
sent here when this was said.

Sardar Hukam 8ingh (Bhatinda):
I was here.
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Mr. Speaker: Whoever might have
been present, it was rather unfortu-
nate. The rules are specific. We
ought not to abuse our privilege, a
privilege which has been given not
for the purpose of abusing others or
saying things against others who are
not here to defend themselves, but for
the purpose of placing before the
House without fear or favour what
is in the interests of the country,
without being deterred by the posi-
tion of even great men outside. That
is the peculiar privilege that we have
for the exercise of our legitimate
rights. An impression ought not to
be created that we are abusing it.
1t is unfortunate that an hon. Member
of the other House should have been
referred to by name. If any person,
whether a member of this House or
that House, has written a book, it is
open to any member to criticise that
portion of the book without attribut-
ing any motives to him. The hon.
Prime Minister stopped with saying
that the members of the other House
might criticise us. He did not go
further and say that there are four-
teen Assemblies in this country and
every member in every Assembly
may go on abusing us. Then there
will be no end to it. Hon. Members
should give respect and take respect.
There is a definite rule that cven
when particular officers who are res-
ponsible to us have to be criticised,
notice has to be given to me so that,
if it is a proper case, I may pass it
on to the Minister so that the Minis-
ter can come prepared to reply.
With respect to those persons who
are outside, whom we represent here,
who are not in a position to explain
or defend themselves, I am devising
a method that no criticism of an out-
sider would be allowed. Unfortu-
nately some words might have in-
advertantly escaped our notice.
‘There is no mesaning in saying that
merely because they have gone into
the papers so I have considered and
given a definite ruling that it ought
to happen. It might have escaped
our notice. Therefore, whenever
such abuses are made, it is open to
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any hon. Member to bring it to my
notice so that if I have allowed it in-
advertantly on a prior occasion I
might remove it later on. I will
have no hesitation in doing so.

Sardar Hukam Singh: Sir, I must
confess that it did not escape my
notice. I pulled him up once and he
withdrew his words, though that was

.in a different connection. A second
time I warned him and asked him to
use more temperate language. My
difficulty was that he was quoting
from the book written by the gentle-
man himself. Even then I told him
when he quoted it and he was draw-
ing inferences and conclusions that
his views must be couched in tem-
perate language. That was all I
could do, because a book written by
the hon. Member had been quoted.
Therefore, I could not stop him from
mentioning the name when he was
quoting from the book itself. That
was my difficulty. Otherwise, 1 felt
it and I took exception to it and on
one occasion in respect of the other
contention he had withdrawn his
words.

Shri Mahanty (Dhenkanal): May
I also offer a word of explanation?

Mr. Speaker: Did he utter those
words?

Shri Mahanty: I would like to
know. ...

Mr. Speaker: Did he utter those
words with respect to an hon. Mem-
ber of the other House?

Shri Mahanty: I happened to refer
to that gentleman in his capacity as
our Ambassador in Peking, not as a
member of the Rajya Sabha. It is
an accident that he has been nomi-
nated to the Rajya Sabha.

Mr. Speaker: Did he say that he
was nominated by the President in
spite of all this?

Shri Mahanty: I said in respect of
this gentleman that it is a pity that
he has been nominated as a repre-
sentative of the people.
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Mr. Speaker: It is very improper.
I have no hesitation to say *hat it is
not right for any hon. Member to
indirectly or directly cast an asper-
sion on a member of anothér House.
It is open to him to refer to the
book and make any remarks he likes,
because the book is open to the public,
but to criticise the President or to
say that the other man is not com-
petent to be in that House is very
wrong. I would not permit it
Possibly, it is too late to take it out
from the record. Let it stand as it
is with this explanation that this
House will not permit it. There-
fore, it will go on record for the
future. Now the Prime Minister.

Shri Mahanty: May I seek a clari-
fication? Are we not entitled to hold
our opinions about public servants?

Mr. Speaker: Order order. The
hon. Member may hold his opinion
for himself and not give it out.

Shri Mahanty: Why?

Mr. Speaker: If any public servant
is involved in anything and we have
jurisdiction over him, there are
methods of impeaching him by bring-
ing it to the notice of the House.
‘This is not the way in which he ought
to be abused. If we have no jurisdic-
tion over him outside we have little
or no jurisdiction inside also.

Shri Mahanty: I contest it.

Mr. Speaker: He must abide by my
ruling. He is going one step further.
It is unfair. He contests my ruling.
My ruling is final

Shri Rajendra Singh (Chapra): Will
you give me one minute?

Mr. Speaker: No, I am not going
to allow it. Now the hon. Prime
Minister.

Shri Jawaharlal Nehru: Apart from
this particular matter, I have again
read fthat book to which reference
was made and I have been quite un-
able to understand why he drew
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various inferences from what Sardar
Panikkar has written in his book.
Ot course, I have read it previously
too. The charge he made against
him was that he, as our Ambassador,
did not keep us properly informed of
developments in China. How he drew
that inference, I do not know, be-
cause he kept us completely inform-
ed betimes. When I read the book
I found nothing in the book which
we did not know. The hon. Member
might have found something. And,
what is more, in what he has written
in the book there is absolutely nothing
wrong, to my way of thinking, in his
approach to this question. He was,
by and large, at that time in China the
ablest and most experienced Ambas-
sador of any count-y and, in fact, it
was his handling of a difficult situa-
tion which was appreciated not only
by our Government but various
other Governments also. However,
opinions might differ, of course, about
the course of events, what should
have been done, but to have said
that he had betrayed our interests
there, seems to me to be going too
far.

When we  discuss how our
Ambassadors work, or sometimes
when we talk about our external
publicity, it seems to me that there
is some misapprehension. It is ima-
gined that the best publicity is pre-
sumably to throw large numbers of
leaflets, books and other things on the
public in the other country or for
the Ambassador, shall I say, to deliver
speeches and otherwise do this kind
of work and give publicity. Now,
one must remember what type of
people one deals with. The other
Government is not an ignorant Gov-
ernment. It has its own means of
getting information from its Ambas-
sador, from its publicity agents, from
its newspapermen, "from its intelli-
gence agents. Most important coun-
tries have all these Various agencies,
including the last named, spread out.
They get the information from these
sources. It is not correct to assume
that thev form their opiniong by the
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speeches delivered by the Ambassador
or by the pamphlets. Most of these
blatant type of propaganda may
create an impression on some un-
learned gathering but it creates the
reverse impression on any person who
is normally considered intelligent.
There is a reaction against propa-
ganda of the blatant type, so that to
measure this business by the ordi-
nary yardstick of how many leaflets
have been issued or pamphlets etc.
does not help at all. I am not for a
moment suggesting that our methods
of propaganda are ideal or cannot be
improved. I think they can be im-
proved. They should be. There is
always room for improvement. But
an hon. Member suggested that they
should be in charge of experienced
journalists and not others.

We have tried the experienced
journalists and found that they did
not succeed at all. Of course, it al-
ways depends on individuals and in-
dividual journalists. An individual
may be very good. But as a group
they were not suited to this kind of
work because they function in a
different mental climate. In a differ-
ent climate they would be very well
but I am talking of the official climate
of publicity which was not wholly
suited—sometimes it was suited—to
them. In fact, we had, after our ex-
perience, to revert to giving our own
men special training in this. In con-
sultation with the Union Public Ser-
vice Commission we reverted to it and
absorbed our publicity men into our
Foreign Service so that they may not
be considered as a caste apart. That
is how we are functioning today and
I believe we are functioning better
than we used to do. But there is a
great deal of room for improvement.
1 admit it.

On the one side we are constantly
being told that we must improve our
propaganda, and on the other side
we are told that we are spending too
much money on it. The two of course
are not necessarily contradictory but
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there is an element of contradiction
between the two. Normally speaking,
we spend far less on almost every one
of our activities than most countries
do on their Foreign Service and
publicity. The bigger countries spend
much more than we do. I am glad we
spend less. We should spend less, I
am not saying for a moment that I
am not appreciating the criticism made
about better publicity but I do venture
to submit that the type of publicity
that perhaps some hon. Members have
in their minds does not help much.
The best pubicity in the ultimate
analysis is what one does in one's
country. All the talk about it will net
convince people but what we do in
our country. The best publicity figure
that I have known in my term of
years was Mahatma Gandhi because
he did things in India. He did not
talk to the outside world. He just did
things in India which forced public
attention to India, which brought
people running to India to sce what
he was doing in India and which
brought newspapers to write about
Gandhiji and his work. It was be-
cause there was solidity behind it. All
the leaflets, propaganda, articles and
speeches in the wide world would
not...... (Interruption).

Shri Mahanty: Why not wind it up
then?

Shri Jawaharlal Nebru: We could
not.

The ultimate analysis is this solid
basis. People are not easily taken in
by leaflets and things about any mat-
ter. It may be that about any matter
we are fully convinced of our own
rightness. Sometimes it is a little help-
ful to see oneself with other people’s
eyes also and not be confirmed in a
Narcissuslike attitude af thinking that
we must inevitably be right in every-
thing that we do. Other people may
disagree. What are we going to do
about it? We cannot force them to
agree by our repeating something. We
have to convince them, win them over
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by intellectual means and not by the
bludgeon of shouting.

Shri Hem Barua (Gauhati): May I
seek some information?

Mr. Speaker: Not now.

Shri Jawaharlal Nehru: Sir, let me
continue,

I am merely pointing out the ap-
proach to this question for a true un-
derstanding of it. I am by no means
defending the failure that we may
have committed.

Then the other things we are told
about are Nepal, Sikkim and Bhutan
repeatedly. Nepal is an independent
country. She is very friendly to us
and in very close relations. Bhutan
is in special treaty with us. Sikkim
is in even more special treaty with
us. But the way some hon. Members
seem to imagine that we should go
and impose our wishes, our will or
even our advice on them seems to me
a misunderstanding of how any one
country can deal with another coun-
try. Nothing is more disliked than
any attempt at imposition, even im-
posing something, which we may have
a right to impose. Even then it is
disliked, much more so by countries
who, whether they are big or small,
weak or strong, have a certain self-
respect to keep up—and rightly so—
who do not like being told to do this
or that. So the type of approaches
that hon. Members sometimes suggest
here are the very worst approaches
that one can make to these friendly
countries, self-respecting countries,
with whom we have close relations.

An hon. Member talking about our
foreign administrative machinery re-
ferred to the High Commission in
London which, indeed, he very right-
ly characterised as a very miniature
Government of India in the sense of
its various departments. They are
duplicated there on a scale. It s
perfectly true. But that of course
does not help us either to admire it
or to decry it. We have to under-
stand the type of work it has to do.
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But it is on an enormous scale. I
wish it was less. But there it is.
There are more students than are
anywhere. Then there is the huge
Stores Department purchasing all
kinds of things for us for our deve-
lopmental purposes. Our Army, our
Navy, our Air Force, everything have
to have branches there. They may
cease later on.

The criticism was that a Special Re-
organisation Unit was sent there under
one of our Joint Secretaries in the
Finance Ministry and that the leader
of this Unit was recalled suddenly
because he could not get all the people
there. It has amazed me because I
have not heard about it. In fact, I
discussed the matter with the leader
of that Unit after he came back as to
what he had done. He had gone with
a number of people and with a deputy.
He spent some time there and laid
down the method of work and left
that team with the deputy to carry on
for the next several months. He
could not afford to spend months and
months there. He came back leaving
this team behind having done good
work himself and leaving it to follow
it up. There was no question of re-
call. It is entirely what the hon.
Member has imagined. The result
of his visit was substantial, Al-
most everything—I am speaking
from memory—excepting, I think,
three Assistant Secretaries, all  the
various proposals were agreed to.
Naturally, such re-organisation units
function always in the closest co-
ordination with the head of the Mis-
sion. That is the only way to work.
Somebody goes from outside and
issues orders “Get rid of these” with-
out knowing the difficulties of the
Mission people and the Head of the
Mission—this kind of thing cannot
work. After all, the people who make
the heads of our Missions are sup-
posed to be good for that work. We
cannot ignore them. We cannot by-
pass them. Therefore, the whole pur-
pose whenever the Special Re-organis-
ation Unit works...... (Interruption).

Shri Mahanty: May I ask a ques-
tion?
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Mr. Speaker: Hon. Members will
note down whatever important points
they may have.

Shri Rajendra Singh: Will you
allow after the hon. Prime Minister
has finished?

Mr. Speaker: I cannot say.

Shri Jawaharlal Nehru: Whenever
this Re-organisation Unit works in
any Ministry or in any Mission abroad
it always associates itself with the
head of that Ministry or the head of
the Mission. That is the way to
work.

There were, 1 believe, a number of
cases which they had recommended—
1 forget how many but it was 65 or
something like that—and on subse-
quent talks the recommendations
were varied. Some people were kept
for various reasons. I cannot go into
the various details. The main point
is that the visit of this Unit there was
a very considerable success. This
type of work which is close work
study is paying us quite handsome
dividends in making our work more
efficient as also in economy.

Some hon. Member referred to the
case of a person being appointed the
Director of the India Stores Depart-
ment in London and hinted that this
was a case of—he did not use the
word, 1 am using it—some kind of
nepotism, that is, this kind of an ap-
pointment.

Shri Mahanty: I did not use the
word nepotism.

Shri Jawaharlal Nehru: I said so. I
am saying so. He did not use the
word. I am using it. I have said so.
You may call it, if you like, favouri-
tism or what you like. He said some-
thing of which I was not aware. He
said that this man was defeated in an
election; therefore, the presumption
was, to soften the sorrow of defeat.
he was being given this particular
post. 1 was surprised; I did not know,
but I have had enquiries made since
then. All I knew about this man
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was that six years ago, on high re-
commendation, and if I may say so,
without revealing anything, the re-
commendation of a person, not a mem-
ber of the Congress Party at all, high
or low, we tried him in some work,
and he turned out to be rather good
at that work. He was tried in some
work, and he then became ultimately
the Managing Director of Hindustan
Insecticides, and the DDT Factory
at Alwaye. He has done very well
there. These are one or two or three
of our State undertakings which have
flourished, shown results, profits and
all that. Naturally, he went up in
our estimation. Naturally, now, after
six years of his working there, he has
been chosen for this more responsible
work in London.

Now, about the election matter, I
have not heard, but on inquiry I find
that he did stand for election in 1952,
that is, eight years ago.

Shri S. M. Banerjee
From which party?

(Kanpur):

Shri Jawaharlal Nehru: I am saying
that. He stood as an independent be-
ing supported by one of the parties in
the Opposition.

Shri Ram Sevak Yadav:
which party?

Shri Jawaharlal Nehru: Well, I do
not want to name or throw about
names; it was some Opposition Party.
I did not know that he had stood and
he had been defeated. He had come
through the normal courses, and has
ultimately been approved by the Union
Public Service Commission, and has
been accepted, and he has done good
work, and he is being given another
opportunity in a wider fleld, for con-
tinuing that good work.

Namely,

There is one thing more, I forget
where, but one of the hon. Members
referred to reported differences  of
opinion between our Ambassador
Chagla in the United States and our
Commissioner-Genera! there. Well, I
have not heard of this. I do not think
his information is correct about it.
There is no question of differences of
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opinion, because opinions in regard to
policy are not formed either by the
Ambassador or the Commissioner-
General; they are formed in Delhi,
and the implementation of that policy
is left to them in their respective
flelds.

Some reference was made to the
Tibetan refugees. I entirely agree
with the hon. Members who referred
to them, that we should not treat
them as an undesirable burden, but
it is our duty and privilege to help
them, to rehabilitate them, because,
as far as one can see, they are going
to be in India for a long time; how
long, I cannot say. And, therefore,
they should be rehabilitated.

This process of rehabilitation is not
a simp.e matter, partly climatically,
partly because they come from a
totally different climate, a totally diff-
erent world, into this new world of
India, new climate of India, new
languages of India. It is a difficult
matter. And many of them, a large
number of them are monks, Lamas.
They again present difficulties. We
are trying to settle them in two or
three major localities, one of them
being Dharamsala, Dalhousie or
roundabout that area, where there
wou!d be a colony of them, and where
we hope, within a fairly short time,
the Dalai Lama himself will go and
establish himself, surrounded by his
people, helping them........

Shri Tyagi (Dehra Dun): I thought
Mussourie was a better place.

Shri Jawaharlal Nehru: The hon.
Member says that Mussourie was a
better place. Well, that is a question
eof opinion. Mussourie, perhaps the
very reason that the hon. Member
thinks it was a better place, is a worse
place, in the sense, I mean, that it is a
flashy place, it is a tourist place, it is
a place where people, especially
monks and others, cannot easily settle
down.

We had the advantage in Dharam-
sala of a great deal of accommodation,
old British barracks which are not
used, barracks of  British soldiers,
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quite good, which are not
used; and the Punjab Government and
our Army Authorities etc. could place
them at our disposal. So, we have a
good climate there, because they can.
only settle down in the hills. Some
hon. Member suggested our sending
them to South India. That would be
a tragedy; if we did send them to the
c.imate of South India, I do not know
whether they would survive.

Wo TW gy Tag (wgEud) :
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Shri Jawaharial Nehru: So, they
have to be in the hills. Here is good
accommodation, and so we are trying
to do that. It is a difficult matter.

_, Of course, all their children are go-
ing to schools but we are organising
language studies for the grown-up
students.

And while, on the one side, in
Sikkim, in Dharamsala and some other
places we settle them in some num-
bers, the problem is by no means solv-
ed. The others are left over, and
others are coming stiil, in small num-
bers, but are coming still. It is a
continuing problem.

Some hon. Members opposite re-
ferred to the fact that reading our
annual report,—which, I may in all
humility suggest, is a good report, that
is, good in the sense of giving as
much information as we can about
our various activities, because we
want every Member of Parliament to
be acquainted with all these multi-
farious activities in all the corners of
the world—one finds that all the old
problems still remain; there is the
problem of Goa, there is the problem
of Pondicherry, of de jure transfer,
and there is the trouble over.......

An Hon. Member: Kashmir.

Shri Jawaharlal Nehru: I am talking
about Indian problems—there are
troubles with Pakistan and so on.
Of course, he said that all the old
problems remain, and now, we have
added a new problem of our frontier
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with China or Tibet. It was perfect-
ly true. I entirely agree with him.
All the old problems remain, with
some variations. There are some
minor problems with Pakistan, which
have been settled, about some border
troubles, but major problems are be-
ing discussed; some may be settled.

As for Goa and Pondicherry, cer-
tainly, I can report no progress. Of
course, they stand on a separate foot-
ing. So far as Pondicherry is con-
cerned, we are at least there; the fact
that the de jure transfer has not
been made comes in our way.

The suggestion was made the other
day, and our attention was drawn to
certain appeals from Pondicherry be-
ing preferred in Paris. This is very
odd, I must say, and rather undesir-
able, and I hope that even before the
de jure transfer takes place or not,
we shall be able to put an end to this
business and try to bring in  our
Supreme Court into the picture even
in regard to Pondicherry, because it is
very difficult; we have been promised
so often, and assured so often of this
matter being finally settled, by the
French Parliament or Government,
and we went on waiting but all these
years have passed and something or
other intervenes.

I shall not take much more of the
time of the House. I would submit
that in this very difficult and tortured
world, we have to take long views,
and long view does not mean our not
seeing the ground before us and
merely gazing at the stars, but we just
cannot understand this tremendously
revolutionary period of history which
is today, without having some under-
standing of these forces that are at
work, forces, technological forces,
which are converted into mighty re-
volutionary urges, and these nation-
alist and other urges which we see in
Africa and elsewhere; and in Europe
and America, there is great demand
for peace, and yet, somehow, a re-
vival of the old militarism showing its
head, which is rather alarming. It
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is rather odd: if we have to play any
important part in this world, we can
only do so by looking after ourselves
first of all, understanding the world—
trying to understand it—not throwing
our weight about, but looking at
these world problems with some
humility, not imagining that we can
solve them because that is neither
right nor does it create a good im-
pression—to throw weight about and
tell them what to do. If we can
manage our own little country with
tolerable efficiency and success, we
shall affect the world more that way
than advice being given.

14 hrs.

In these matters there may be
differences of opinion, but I believe
most hon. Members will agree, just as
this question which is a vital one for
us—about those border troubles—there
is no vital difference, maybe differ-
ences in shade and degree, except
perhaps among some hon. Members
opposite who think differently. I am
referring to the members of the Com-
munist Party. But I doubt even
among members of the Communist
Party if some do not have that pull—
what you call a nationalist pull—
which does not lose itself in vague and
amorphous internationalism. I believe,
I have some international urges and
feelings and I think the next stage
in the world's progress is going to be
internationalism unless it is destroyed
before that. But internationalism
which has no roots anywhere becomes
quite amorphous and in the air and,
therefore, it does not really play that
part which it should in moulding the
world. So we have to function in this
nationalist sphere and this wider in-
ternational sphere. We can only do
good in the international affairs if we
are true to ourselves and our country.

Shri Rajendra Singh: Sir, the Prime
Minister in the course of his speech
raised a very pertinent point. He
said that some Members of this House
made certain charges against the Vice
Chancellor of the Aligarh University
and the Vice Chancellor replied to
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those charges in the press. Nobody,
as far as I know, from this side made
any objection to that. It was the Edu-
cation Minister who made objection to
it Therefore, the Prime Minister’s
duty was to pull up the Education
Minister than to have raised voice
against us. It is very unfair to us.

Shri Jawaharlal Nehru: 1 did not
mention any name, Sir. I did no
wish to mention any names. It is
others who have brought in names.
‘The name of Mr. Abdul Majit Khwaja
was brought in the picture. He is not
a Member of this House.

Shri Rajendra Singh: It was your
Education Minister.

Mr, Speaker: So far as that matter
is concerned the practice is this. If
any outsider’s honesty or his integrity
is challenged, he writes to me and I
immediately send it to the Minister.
He would not have an access to this
House except through a letter. If
the Minister finds that he has made
a wrong statement, it is for him to
correct. I leave it at that stage. We
do not have an enquiry. The hon.

Prime Minister did not accuse the .

Opposition so far as that matter is
concerned.  (Interruptions).

Some Hon. Members rose—

Mr. Speaker: I am not going to
allow new persons to get up. Shri
Mahanty and Shri Hem Barua wanted
to put questions.

Shri Mahanty: | wanted to ask a
question with reference to the recom-
mendations of the Special Reorganis-
ation Unit of the Finance Ministry
which went into the establishment of
the High Commissicn in UK. Accord-
ing to the Report, the recommend-
ations were unanimously agreed re-
commendations, agreed between the
High Commission........

Mr. Speaker: What is the clarifica-
tion that he wants?

Shri Mabanty: The clarification I
seek is: 1 would like to know why
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the Government have left the Assis-
tant Secretary, as the Prime Minister
has stated, untouched? Why were
the recommendations not given full
effect to when they were unanimously
agreed recommendations.

The Minister of Finance (Shri
Morar}i Desai): May I say that this
was also done in agreement with the
Unit?

Shri Hem Barua: May I know whe-
ther the attention of our hon. Prime
Minister has been drawn to a report
appearing in the B.B.C. Weekly, The
Listeners, where an interview was
granted to the B.B.C. by our High
Commissioner in U.K. in which she
has criticised our Constitution and has
suggested that it needs to be amended.
She has also criticised our civil ser-
vants and I quote her words: “They
are doing their best, but it is a poor
best.” She has criticised our edu-
cational system and said—I quote her
words: “There is neither English nor
education at the moment in India.”
Then, she has criticised our educated
people and said.... (Interruptions).

I am quoting her words .

Mr. Speaker: Order, order. Hon.
Member is going off the mark. This
occasion is for seeking a clarification
arising out of a discussion here. If an
hon. Member has raised a particular
thing and the hon. Minister in his
reply has not referred to it, he may
say it has not been referred to. If
the hon. Minister has not referred to
it he can ask for a clarification. New
matters shall not be introduced here.

Shri Hem Barua: May I make a
humble submission, Sir?

Shri Jawaharlal Nehru: If it is not
incorrect for me to say so, the hon.
Member wanted to raise this in  the
form of an adjournment motion. You
were pleased to not to allow it. Now,
it comes up in another form, as a
clarification. I may add, since the
hon. Member drew our attention to it
by that motion, I read that article
and found it excellent.

Mr. Speaker: When the hon. Mem-
ber brought it to my notice in the
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form of an adjournment motion, I
did not allow him and I cven adviscd
him not to raise it here. He wanted
to raise it here. He camc and saw
me and I asked him to show me the
article before I can allow it. Then he
agreed to bring the articlc to me.
What is the hurry now? Why shouid
he raise it immediately?

Shri Hem Barua: May I make a
humble submission? The Prime
Minister was pleased to say.........

Mr. Speaker: The hon. Prime Min-
ister Is not expected to read every
article in the world.

Now, is it necesary for me to put
any of the cut motions separately to
vote? I shall put all the cut motions
to the vote of the House together.
The cut motions were put and me-
gatived.

Mr. Speaker: Now, I put all the
Demands for Grants to the vote of
the House. The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
Day of March, 1961, in respect of
the heads of demands entered in
the second column thereof
against Demands Nos. 16, 17, 18,
19, 20 and 110 relating to the
Ministry of External Affairs”.

The motion was adopted.

[The motions for Demands for Grants
which were adopted by the Lok
Sabha are reproduced below—Ed.]

DeMAND No. 16—TRIBAL AREAS

“That a sum not exceeding
Rs. 9,42,09,000 be granted to the
President to complete the sum
necessary to defray the charges
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which will come in course of pay-
ment during the year ending the
31st Day of March, 1861, in respect
of ‘Tribal Areas’.”

DeMAND No. 17—Naca Hmis—Tusw-
SANG AREA

“That a sum not cxceeding
Rs. 2,98,82,000 be granted to the
President to plete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st Day of March, 1961, in respect
of ‘Naga Hills-Tuensang Area’.”

Demanp No.—18—EXTERNAL  AFFAIRS

“That a sum not excceding
Rs. 10,86,79,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st Day of March, 1961, in respect
of ‘External Affairs’”.

DeEMAND No. 19—STATE OF PONDICHERRY

“That a sum not cxceeding
Rs. 3,14,45,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st Day of March, 1961, in respect
of ‘State of Pondicherry’".

DEMAND No. 20—MISCELLANEOUS
EXPENDITURE UNDER THE MINISTRY OF
EXTERNAL AFFAIRS

“That a sum not exceeding
Rs. 450,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st Day of March, 1961, in respect
of ‘Miscellaneous Expenditure
under the Ministry of External
Affairs' ".
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'DeMAND No. 110—CAPITAL OUTLAY OF DrMAND No. 61—BROADCASTING

THE MINISTRY OF EXTERNAL AFFAIRS

“That a sum not exceeding
Rs, 78,567,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st Day of March, 1961, in respect
of Capita] Outlay of the Ministry
of External Affairs’”.

Mr. Speaker: Motion moved:

“That the sum not exceeding
Rs. 4,71,12,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st Day of March, 1961, in respect
of ‘Broadcasting’”.

14.07 brs. Dxmanp No. 62—MiscELLANEOUs Di-
PARTMENTS AND EXPENDITURE UNDER
MINISTRY OF INFORMATION AND sHE MINISTRY OF INFORMATION AND
BROARDCASTING BROADCASTING
Mr, Speaker: The House will now Mr. Speaker: Motion moved:
take up discussion and voting on
Demands Nos. 60 to 62 and 123 re- “That the sum uot exceeding
lating to the Ministry of Information Rs. 3,48,92,000 be granted to the
and Broadcasting for which 5 hours President to complete the sum
have been allotted. Hon. Members who necessary to defray the charges
have tabled cut motions and are de- which will come in course of pay-
sirous of moving them may hand over ment during the year ending the
at the Table within 15 minutes the 31st Day of March, 1961, in respect
numbers of the selected cut motions. of ‘Miscellaneous Departments and
Each hon. Member will have 15 Expenditure under the Ministry of
minutes and Leaders of Groups will Information and Broadcasting'"”.

have 20-30 minutes.
DemaND No, 123—CAPITAL  OUTLAY OF
THE MINISTRY OF INFORMATION AND

Will the hon, Minister intervene at BROADCASTING.
this stage?
Mr. Speaker: Motion moved:
The Minister of Information and “That the sum not exceeding
B (Dr. Keskar): No, Sir. Rs. 1,64,31,000 be granted to the
President to complete the sum
Mr. Speaker: Motion moved: necessary to defray the charges

which will come in course of pay-

ment during the year ending the
Draeanp No. 60—MNISTRY OF INFORMA- 31st Day of March, 1961, in respect

TION AND BROADRING of ‘Capital Outlay of the Ministry

h P
Mr. Speaker: Motion moved: of Information and Broadcasting' .

Shri Hem Barua: Mr. Speaker, Sir,

“That the sum not exceeding I have gone through the Report of the
Rs. 12,68,000 be granted to the Information and Broadcasting Minis-
President to complete the sum try with all the care and attention
necessary to defray the charges it deserves. At the outset I must con-
which will come in course of pay- gratulate the hon, Minister and his
ment during the year ending the compatriots for two major achieve-
31st Day of March, 1961, in res- ments of the Ministry during the period
pect of ‘Ministry of Information under review. One is the inaugura-

and Broadcasting’ . tion of the experimental television by





